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ORDER(BY Circulation)
The. Petitioner has filed the Review Aﬁplication
/

for seeking review on the ground that plea in the

aforesaid OA for grant of interest at 18% on all the

outstanding dues has not been accepted.

’

2. fThe scope of the review jurisdiction is

circumscribed and limited.

when there is an error of fact or law patent on the face

of recdrd. In the present case the Petitioner had

claimed 18% interest on all the,outstanding dues but the
Tribunal in the impugned order had, after'considering his
case, allowed 12% interest on payment of arrears of
pensioﬁ. 1t was also held that the aﬁblicamt would be
entitled to normal rate of interest on any arrears of GPF
Interest on othér outstanding, dues

amount due to him.

had thus not been allowed in the facts and circumstances

O

It is to be resorted to only

x




of the case. Thi > being thek?onCIUSion of the Tribunal,
theré is no erfof\of.facL-iyylaw patent on the face of

v ‘SV .
record which would call for exercise of review

AW

jurisdiction.
| ~3. Accordingly, the RA being devoid of merit, is
. . i
summarily rejected.
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